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K.A.Naidu
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coe Petitioner/ApplicJ
And 1

e ' ' 1K
¥nion of India ~ Rep by :

1. Gensral Manager,
SQE-RIYS’ Calcutta - 43.

|
2, Chiwf Personnel Dfficer,
SE Rlys, Calcutta =43,

3..Chief Megdical Officer, ~
SE Rlys, Calcutta-43,

4, Divisional Railuway Manager, SE Rlys, Visakhapatnam,

|
|
S. Chief Medical Superintendsnt, SE Rlys., Uisakhapatnam.~
6. Sr.Divisional Electrical Engineer,
Traction Distribution, SE Riys., Visakhapatnam.

++« Respondent s/Respondd

Counsel for the Applicants : Shri Y.Subrahmanyam

Counsel for the Respondents : Shri OD.Francis Paul, SC fo
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THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI  :  VICE-CHAIRMAN %¢é¢ﬁfi””

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)
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(Order per Hon'ble Justice Shri M.G.Chaudhari,
Vice-Chairman),

The Review Petition is filed against tha order

dt.2.,12,95 passed in 0A 92/93.By that order subatantial

has been granted to the applicant., The present revieuv'jgpplica-

\
tion has been filed for the same relief on grounds that

urged for a period which was also considered in the orﬁg

for additional relief of interest claimed in the OA an?

costs. 'The first relief sought for review is to treat l
of September, 1987 to November, 1989 as period for uaiﬁi
posting orders which was done from 1-3-90 and for paymenq

: E: TN : |
monetory benefits as a vacancy existing earlier to that

the post of Chief Qﬁ?ftsman in the scale of &.2,000-3,2[

that connection in para=16 of tue judgement it was hEIq

"The Last contention of the applicant that
his period of asbsence, which is not gquantified (

by him presumably between September, 1987 to |

November, 1989 has to be treatsd as duty."
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and further aPter giving reascns that " no direction can

|
given in regard to ctreating the period of his absence of

be

inter'del :

num as on duty as no sufficient material is placed before us

to decide this issue. However we only can direct author

ities

concerned to grant leave due to him and if he is entitle
for leaqe not duafthat alsc should be congidered to avoi
kinancial loss to him in view of the fact that he-ﬁﬁ} bil
to support". There is thersfore no question of re-opsni

issue by way of rauieutﬂn fact the Court has taken a lib

view already.
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24 As Par as the prayer far coéi} of the OA is concerned
an order was already passsd that there will be no order |as to
costs, That cannot be re-opened by review.

3. As far as the plea for interest is concerned ueido not

|

find that that was the claim in the 0.A. No additionallreliaf

can be ‘asked by way of review ocut side the scope of the
. |

J.A.

Hence that does not affer any gfound Por review. Thus ue do not

. I
find sny error aparent inthe judgement and do not also

0Pty
ground disclosed to rauieungzrﬂgider.

4, Hence the R.A. is dismissed. The order is passed

actlng under Rule 15(1) ,Oof CAT (Proceedure) Rules, 1987
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(R.RANGARAJAN) (M,G.CHAUDHARI)
Member (A) _ Vice=Chairman i
Aﬁ-!
Dated: 1st_November, 1996, “i4
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R.A.101/96,

To

1. The General Manager; SE Rlys;-'
. Calcutta;43 . -

2+« The .Chief Personnel Cfficer,
SE Rlys, Qalcuttaf43.. '

3. The Chief Medical Cfficer, SE Rlys,
' iCalcutta-43.

4. The Oivisional Railwéy‘Manager, ; to
| SE Rlys, Visakhapatnam,

5 | 5. The Chief Medical Superintendent,

' ' SE Rlys, Visakhapatnam¢ ‘

6. The Senior Divisional ol

ECtrical'Edgineer,
Traction Distribution,

SE Rlys, Visakhapatnam.
LTy s
7. 0ne copy to Mr.Y.Subrahmanyam{

Advocate, CAT, Hyd.
8+ (ne copy to Mr.D,Francis Paul, SC Rlys,

CAT. Hyd.
) .9& Qﬂe Copy Lo Libr,ary' CAT'HYd.
10, One #pare copy.
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IN THE CENTRAL ADMINISTRARIVE TRIBWNMAL

HYDERABAL BENCH ATHYDEIRABAD

THE HON'BLE MR,JUSTICE M.G.CHAUDHZRI

VICE~CHAIRMAN

Q Rowgafafans
THE HON'BLE Mk. I‘I‘FWE“'BR?F'P-F&B:SRB.M(A)

Dated: { -” ~19gg

®FRTER /. JULGMENT

MoAAR A, /Cedn HO. ]o@{od

0.A.No. | q)/[o\s

T.]“'\.NO. (W.p. )

' Admitted| and Interim Directddns

Issued.

Allowéd.

Disposed of with directions

L&
DlSmlSSed

J——

Dismissef as withdrawn.
Dismisséd for Default,
Ordered/Re jected.

No order as to costs.
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